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As per the law laid-down by the Hon'ble Supreme 

Court^the contempt petition the Court should be 

sa tisfied  before Issuing the notices that there 

is a w ilfu i^^ g o b e d ie n c e  on the part of the 

^respondents . In this case since only one month 

has passed, this CUP is  pre—mature and we are of 

the considered yi^w that there is no K ilfu ll  dis 

obedience on the part of the respondents.

Hence, the <XP is dismissed*

(Madan Mohan) ft-l.P. Singh)
JM. VC
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